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Hearing through video Conferencing
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A /ORDER

The present appeal has been preferred by the assessee against the order dated
07-03-2019 of the Commissioner of Income Tax (Appeals), 14, Kolkata [hereinafter
referred to as ‘CIT(A)’].

2. None has put in appearance on behalf of the assessee despite service of notice,
therefore, I proceed to decide the appeal ex parte qua the assessee after hearing the

Ld. DR.

3. The assessee has moved an application dated 14-07-2021 stating therein that the
assessee has availed the “Viviad Se Vishwas Scheme 2020 . 1t has, therefore, been
prayed that the assessee may be allowed to withdraw the present appeal. In view of the

above, the appeal of the assessee is dismissed as withdrawn.
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Order pronounced in open court at the time of hearing on 15-07-2021

Sd/-
(Sanjay Garg)

Dated/ f&atTeh: 15-07-2021 Judicial Member
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